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LOK SABHA

Monday, March 2, 1970/ Phalguna
11, 1891 (SAKA).

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair]
Obituary Reference

MR. SPEAKER : I have to inform the
House of the sad demise of Shrl Radha-
vallabh Vijaivargiya who passed away at
Indore on the 23rd February, 1970. Shri
Vijaivargiya was 2 Member of the Constl-
tuent Assembly of India during the years
1948-1950. He was .also a Minister in the
Madhya Bharat Governm:nt during
1952-57.

We deeply mourn the loss of this friend
and I am sure the House will join me in
coaveying our condolences to the bereaved
family.,

THE PRIME MINISTER, MINISTER
OF FINANCF, MINSTER OF ATOMIC
ENERGY AND MINfSTER OF PLAN-

NING (SHRIMATI INDIRA GANDHI): Mr,

Speaker, Sir, we fully associate ourselves
with the sentiments expressed by you. We
would like our condolences and deep sympa-
thies to boe conveyed to the bereaved
family. -

DR. RAM SUBHAG SINGH (Buxar) :
Mr. Speaker, Sir, we share the sentiments
expressed by you on the sad demise of Shri
Radbavallabh Vijaivargiya. He was a very
sincereis tious Member and he
took active part in social movements in
Madhya Pradesh, On behalf of the Opposi-
tlon, 1 request you to convey our deep sense

. of sororw to his bereaved family.

MR. SPEAKER 1 The House may
stand in silence for a short while to eéxpress
its sorrow.

Members then stood in silence for a
Short while
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ORAL ANSWERS TO QUESTION

Adulteration of Food Articles and Edible oils
Causting Cancer

+
SHRI RAGHUVIR SINGH .
SHASTRI :
SHRI D. N. PATODIA i
SHRI N, K. SOMANI ;

*151.

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it Is a fact that according
to the data collected by his Ministry the
percentage of adulteration in food articles
in Delbl and all over the country has reached
an explosive situation ;

(b) whether it is also a fact that some
of the edible colours used in Jilebis, Papads,
peas etc., are so adu'terated that according
to health authorities, it may lead to cancer ;

(c) whether it is also a fact that edible
oils are mixed with mobile oil and other
non-edible oil which are extremely injurious
to health ;

(d) if so, whether in view of 1hc‘abovc,
Government consider it desirable to bring
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changes in legislation to curb the evil and if
not, the particul of es taken to
deal with the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) 1 (a) No, Sir.

(b) The Prevention of Food Adultera-
tion Rules, 1955, permit the use of certaln
colours in some articles of food. Some
unscrupulous dealers, however, use non-pers
mitted colours some of which are carcino-
genic in nature such as mentanil yellow In
jalebis, papads etc.

(c) Amongst edible oils, mustard oi
is found to be adul 1 with g dnut
and linseed oils which are cheaper than
mustard ofl, but non-poisonous, In stray
cases adulteration with mineral oils and
argemone oils which are poisonous in nature,
was found,

(d) The provisions of the Prevention
of Food Adulteration Act have already
been made more striogent and the States
asked to ensure proper enforcement of the
Act,

A Central Unit Is being set up to check
the menace of food adulteration aloogwith
the State Health Authorities concerned. The
Unit will be mainly concerned with the
functlons prescribed in rule 9 of the Preven-
tion of Food Adulteration Rules In respect
of inter-State offences and will help in giving
technical guidance to State Governments,
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): Sir, in
1965 the total number of food samples
examined were 1,66,992 and the number of
samples found adulterated was 51,957 and it
was 31,19/, In 1966 the number of samples
examined was higher at 1,74,158 and the

ber of samples found adulterated was less
at 44,508 and the percentage was 25.5. In
1967, the number of samples examined was
1,56,666 and the total number of samples
found adulterated was 39,363—25.19,. The
number of convictions in 1965 was 30250;
in 1966—23,282 and in 1967 it was 19,9.68.
Even though the number of samples 'was
less, the number of convictions was highe u
In 1965 the number of persons imprisone .
was 1610 ; in 1966—4716 and 1967—4383
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Fines realised in 1966—Rs. 37,33,404 and in
1967 it was Rs, 35,40,469.

Therefore, my hon, friend will be sailsfied
that even when the number of samples went
up the p tage of adulterated articles was
found to be less, It does not meao that
we are satisfied.. We are trying our best
and the followlng steps have been taken :

1. Creation of Food Research Standar-
disation Centre at Ghaziabad,

2. Publiclty on Prevention of Food
Adulteration.

3. Setting up of Regional Organisations
for prevention of food adulteration.

4. Provision also now has been made

that i d of two wi , 1 wits
ness is enough at the time of drawing
of sample.

5. Provision has also been made for
Indemoity bond equivalent to the
value of the article seized by the
Foon Inspector when the goods are
kept in the custody of the vendor,
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SHRI K. K. SHAH : The real difficulty
is that sanitary inspectors are empowerd by
the local bodies to do the work of food
inspectors whole-time. Therefore, we have
now been trying to persuade the corporations
and local bodies to appoint whole-time
inspectors within their budget. We have
also taken concurrent powers to appoint
food inspectors and public analysts, thus
enabling the Central Government to have
effective and better administration. '

SHRI N.K. SOMANI : May I know
whether the attention of the Government
of India has been drawn to very valuable
research data submitted by Mrs. Kamals
J. N. Ranadive of the Cancer Research
Institute Joacated at Bomaby at the recently
held Indian Science Congress at Kharagpur
entitled  Tissue culture in Studies of
Carcinogen, where it has been proved by
the reult of her studies and research over
a long period of time that the solution of
non-edible solvents in the edible oils causes
cancer among human beings, and if these
results have come to the notice of the Gov-
ernment of India what effective steps they
are taking to see that all solvent extract
manufactures who supply these oils to the
vanaspathi maoufactures are brought under
strict and complete supervision so that the
dangers of cancer are arrested ? Secondly,
it is a very widely followed praetice to use
a dye known as metanil yellow, a very cheep
substitute for kesar, by the sweet meet
makers, which Is noxious and which also
leads to cancer. What particular steps
would the government take to ensure that
every label containing metanil yellow in
this country should be stamped with a
warning that it should not be used for any
preparation for edible materfals at all ?
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SHRIK K. SHAH: Tt Is true that
some unscrupulous dealers use non-permitted
colours which are carcinogenic, that is,
causing cancer, That is why we have
{nstructed that more samples should be
taken of the edible oils and stringent punish-
ment should be glven to the effenders,

SHRI N, K. SOMANI ; My questions
bave not been answered. Let me re-state
them a little more simply. We have a oum-
ber of solvent extractors in India who con-
tinue to supply sub-standard extracts for
pon-edible oils to the vanaspathi manufactu-
rers. What particular superintendence do
you propose to have on these people so
that these dangerous ageots are not supplied
to vanaspathl manufacturers, because accor-
ding to Dr. Ranadive's research they cause
cancer 7 My second questlon Is about meta-
nil yellow.

SHRI K K.SHAH : Taat is why 1
said that the sampling of oil has been made
more extensive and intensive so that we are
able (o find out whether non-solvents are
added to the edible oils.

SHRI BALGOVIND VERMA 1 There
is no wuse denying the fact that there is
widespread adulteration of goods in India,
We can bardly get anything which is pure,

SHRI KANWAR LAL GUPTA : Even
isters are adulterated,

SHRI BALGOVIND VERMA : Under
the circumstances I would like to know
whether Government propose to bring about
any change in the existing law to make it
more stringent. Secondly, what s Govern-
ment doiog to further the cause of consu-
mers by extending help to voluntary organi-
sations like the Consumer Council of Indla
set up by consumers ?

" SHRI K. K. SHAH : That is why the
punish now Is mini of six month's
imprisonment and a fine of pot less than
Rs, 1,000, So far as the non-official organi-
satlons are concerned, they have been doing
very good work. Any Information given
by them ls quickly gone ioto. Thelr help
is also taken in tracing these things,

SHRI SHRI CHAND GOYAL 1 Is the
hon.Minister aware that many a case fail be-
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cause of technical difficulties ? For instance,
the food Inspector his assistant or the peon
alone is produced in evidence and the
court holds that no independ pectabl
man has been associated with it. Thus,
many a people go scot free, I want to
know whether in the light of these judge-
ments Government would try to amend this
rule so that the culprits do not escape
because of the technical difficulty. Sesondly,
is the Government aware that the food
{nspectors are having a better standard of
life than ministers or secretaries of the
Goveroment of India; they are spending Rs,
5,000 to Rs. 6,000 a month on thelr standard
of living ? Has the Government ever held
an inquiry into from where that income
comes <0 that they can maintain such high
standards 7 Implementation and enforce-
ment of the law is more urgently required
than making it more stringent.

SHRIK. K. SHAH : It is true that
formally because two wilnesses were nece-
ssary at the time of sampling, sometimes
contradiction between the (wo witnesses in
the court used to result in an acquitial,
Therefore now only one wiiness will be
necessry at the time of drawing the sample.
The second most important and diflicult
question is, as all lawyers know, that jnde-
pendent apalysis are produced as witnesses
against the analyst produced by us and the
benefit of doubt goes to the accused. There-
fore expert analysts are now being appointed
in each State,
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SHRIK. K. SHAH 1 The information

as to who were arrested in Delhi during the
last month is not with me at the moment.
But the present law s very deterrent and

1f it is adininistered well, | hope, there wil]
be no difficulty,
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SHRI BEDABRATA BARUA : When
samples are sent for examination, they are
usually sent because the local body finds
that the sample is really bad and only when
a genuine sample is obtained, The crux
of the problem Is as to what the examiner
does with the sample. There is very great
suspicion that this man who is supposed
to examine the sample usoally takes money;
that is why, only 30 per cent of them are
chargzd with the offence and the rest go
scot free. What measur:s is Government
coatemplating to see that samples are exa-
mined not by one person but by two diffe-
Tent persons so that it bacom:s a little more
difficult or sone such m:asure by which
the law can be tightened 7

SHRI K. K. SHAH 1 The sample Is
divided into three parts when the sample s
taken. Ouae is handed over to the man from
whom the sample is drawn, one is kept in
our custody and the third is sent to the
analyst. So, the fear of the sample being
foterfered with no longer exists.

DR. SUSHILA NAYAR: Is it not
a fact that a number of colours and 8 num-
ber of other chemicals, like, cyclamates that
are used in foodstuffs have been declared
to be dangerous to health as a result of
researches in India as well as outside India 7
Many other countries have banned the use
of these chemical agents as food, Similarly,
so far as the chemical or solvent extraction
of oil is concerned, our nutrition experts
have been opposing the use of chemical
solvents in the process of ol extraction. But
because of some large imports of solvent
extracted oil in India and pressures from
various quarters, on an experimental basis
these solvents extracted oils were allowed.
Now, the researches have shown that these
chemlcal solvents are carcino-genic. 1
would like to know what steps Government
have taken to ban these solvents for oil
extraction as well as the chemical agents,
like, cyclamates and other colours which

are known to dangerous to health., Many
otber countries have banoed them. 1 wrote
t the Health Minister ahout it. T would

like to know if any action has been taken.
-.1 am not aware of it.

SHRIK. K. SHAH 1 This has ben

prohibited, Even the mixture of two edible

. oils is prohibited. As I said before, we

" have given instructions to State Governments
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that more samples of edible ofl should be
taken to find out whether any solvent has
been added. This is the only way we can
detect It. There is no other way,

DR. SUSHILA NAYAR : The point
is  this. The mzchanical extraction
is safer than chemical solvent extraction,
This is the advice of nutrition experts and
others. On an experimental basls, the
chemical solvent extraction of olls was
allowed, What prevents you from stopping
that and going back to the mechanical
extraction which is safe ?

SHRI JAGANNATH RAO" JOSHI
What about the use of cyclamates 7 You
have not replied to that,

SHRI K. K. SHAH : As I said, this is
prohibited, The use of cyclamates is not
permitted in India,

DR. SUSHILA NAYAR: But sac-
charin and its equivalents are permitied.

SHRIK. K. SHAH : I will get it

examined,
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SHRI K. K. SHAH : They bhave been
made more stringent in 1965, The minimum
sentence is six months,
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SHRI K. K. SHAH 1 The fact that Is
an offence means it is compulsory.

wrea ¥ fasit dw

#152. st gww Wy wEAT AT
fawr WY 7g 3 1 Far w4 5

() %@ % zo gy fFad fadet ds
&





